TH THE CENTRAL ADMINISTRATIVE TRTBUNAL
PRYFCTEAL BENCH: ®EW DELHT
QA NQL 1279787 | DATE OF DECISTON: 12.05.1997.
Haril Krishan < Roodeant

Wearrsus

Urnion of Trdia .« Responckent:s

Covama -

The Hon'ole ¥r. PUK. Kartha, Vice-Chairman ()

. 3 R 7 2R T RN Alesrpibaon w3
The Honfble Mr. T.K. Rascobra, Membeaer (A)

1. ¥hether Reporters of Looal Papers may be al)lowed
to see the Judoomsnt? ‘9'\/1
. {

i 4 I\/\)

Z. To e referred to the Roro

For the appl o Shvi R.L. Sethl, Counsel.

For t

responcen g Shyrd P.P. Rhurang with

Shri J.C, Madan, Counsel.

Juclgrenert, {Oral)

oy Fonthils Me, PLE, Kartha, ‘J'iit’.’h?b""(?f‘)éii.?“l’fh’:ﬁ‘i‘l I3}

W have  heard tiwe )

G oonsel  of hoth

parties and o

Throwsh  fhe records  of  the

il ly.

o
b
T
%
e

applivent relates o hia

of Labourer in the office  of

Cortroller of Dy 1l

o Deldhi by the

1 order &

a3 2.9, 1987,

(G o




ie  that {hae

shosl

the Department  of

savan by i

2 O that the

W11 ke Filled uap by oons

exf Uetamn

conditions leid

T OM

was  aelectad  for

4.4, 1986

B
ey taiopd S e ap
RIS NA K

sbedy Ricker

bation.




!

e naaam

oot
5
o

i)

r1lvey

IR TR Aplinary act

Tovgs o T Cad .

any bl

iy withoul giving any

§ix




